O.A, = 78/96
1/8.2.1996 Hon'ble Mr. K.D.Saha, Member (&)

Heard the learned counsel Shri Kumdr

Sushobhan, The applicant herein was initjally
appointed as Apptentice IOW Grade III on 25.4.1981

in North Frontier Railwdy and wa@s transferred to N& R"y
Gorakhpur on 1.1.1984 and was posted in Yaranasi
Division where he joined onv6.1.1984 as I, O.W‘.

Grade III,

N : | _ 2. It appedrs, in due course the a@pplicant cdme
to be promoted.as I,0.W, Gr@de II and thereafter «b%
Grade I, At p'reseni:, he hds been working at Siwan
Junction with effect from 1,2.1994. The submission
of the applicant is Bhat he wa@8s subjected to &
number of Quick transfergalthough he has unbl@mished
TR evk o

& mer and he was awarded G.M. Award in 1984, D.R.M,
Award in 1990 and D.R. M. "»Engineering Award in the
yedr 1991, It is stated that by an order as at

Annexure-6 dated 25.1,1996 one Shri Abhay Kumar

‘)

Gupta has been posted in his place and by_. Annexure-7
dated 31.1,1996, the applicant haﬁ:;‘;e'cted to
hand over charge of the post of I.W.W. Grade I

(Scdle Rs. 2000-3200), the post which he is holding,
to Shri &bhay Kumdr Gupta on 5.2.1996. It is Burther
submitted that no posting/transfer order hasfg:en
given to the @pplicant so far,

3. The learned counsel submj:ts that the applicant
hés submitted @ representation dated 29.,1.1996
addressed to the Divisional Rajilway Manager,. North

Eastern Rajlvay, Waranasi in this context, n which

ch. Oo




he has praye'd fer"eahcellation of the impugned
|

order of ostin of Shri Abhay K r Gupta a a:mst
posting of Spri ARIpY, Kumsr Guwts g

the post of I.O.W, Grade I The above said representatlon
h@s not yet been diSposed of by ReSponderlxt No.4 (D.R.M , !

‘N.E.Rly., Vfaranasi) so far. ‘

be Considering the submissions of t}}e learned ‘

counsel and after 'going through the averments made in
the appliccxtion/I am of the ¥iew that thls application .
c3n be dispofed of by giving @ suitable dfirectlon to
_ 1 v
the Respondent No,4 (D.R,M,, N, E,Rly,, \E(af'ranasi) to
dispose of -the .above said representation Geted 2%.1.1%96
! a . ;
(Annexure-8) byASpeaking and reasoned ord'er. Accordlngly,
I hereby direct the Respondent No. 4 to consiaer,\the
representation as contalned at Annexure-8 dated 29,1.1996
o . .

' by,\speak-ing and redsoned order after giving & personal

hedring to the applicént within-a@ period of one month

from the date 'of communic@tion of this order.,

5. It is submitted th&t the applicant has not,
o : Y S
mide over charge a@s yet to Shri Abhay Kumdr Gupta, )l-"v‘ f"“&"“"
- dlpecked ok |
'2 AStatus quo should be maz.ntained till the dlsposal
,of the representatlon of the applicant asvat Annexure-8;
by the Responotent No. 4. A copy of the ordelr be handed
over to the learned c0un~»el for the appllc‘:ant. Thereafter
,the applicant shall serve a copy of the ogder on

Respondent No, 4 within 3 days, The O.A, isl_ disposed of

accordingly.




